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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Co-operative Societies (Amendment) Act, 2010 (Mah. Act No. II
of 2011), is hereby published under the authority of the Governor.

By order and in the name of the Gov~rnor of Maharashtra,

H. B. PATEL,
Secretary to Government,

Law and Judiciary Department.

MAHARASBTRA ACT No. n OF 2011.

(First published, after having received the assent of the Governor in the
"MaharashtraGovernmentGazette", on the 14th January 2011).

An Act further to amend the Maharashtra Co-operative Societies Act, 1960.

~ Mah. .' WHEREASit is expedient further to amend the Maharashtra Co-operative
XXNof Societies Act, 1960, for the purposes hereinafter appearing; it is hereby

1961. enacted in the Sixty-first Year of the Republic,ofIndia as follows;-

1. This Act may be called the Maharashtra Co-operative Societies Shorttitle.
(AJnendment) Act, 2010.

Mah. 2. In section 73 of the Maharashtra Co-operative Societies Act",,1960, Amendment
XXNof in sub-section (lAB), for the portion beginning with the words" Every ofsection73

1961. such member shall execute" and ending with the words" by the State ofMah.
Government by general or special order.", the following shall be ~Of
substituted, namely:-
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"Every such member,-

(i) in case of housing societies, within forty-five days of his assuming
the office; and

(ii) in case of other societies, within fifteen days of his assuming the
office;

shall execute a bond to that effect, in the form as specified by the State
Government by general or special order.".
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